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2 OA 1577/2019

(Order: Pronounced by Hon’ble Mr.P.Madhavan, Member(J))

When the matter is called, learned counsel for the applicant submits
that the applicant wishes to withdraw the OA and seeks permission for the
same. He endorses the same in the OA file. He has also filed a memo for

withdrawal of the OA. Permission is granted to withdraw the OA.

2. OA is dismissed as withdrawn. Consequently, MA 747/2019 is also

dismissed.
(T.JACOB) (P.MADHAVAN)
MEMBER (A) MEMBER (J)
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